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Need to promote Guwahati Airport as a regional connecting hub to South East
Asign Nations

SHRI BIRENDRA PRASAD BAISHYA (Assam): Mr. Vice-Chairman, Sir, I would draw
the kind attention of the Government to the Guwahati Airport to be a regional hub for the
air connectivity of the NER in terms of the Prirhe Minister's package of 1996. The Lokpriya
Gopinath Bordoloi International Airport, Guwahati is yet to be equipped for landing of
Jumbo Aircraft due to inadequacy of requisite runway. Now only one flight is scheduled from
Gopinath Bordoloi International Airport, Guwahati to Bangkok and people are not interested
in North-Eastern Region for travelling to Bangkok only. Unless a full-fledged runway for
landing of jumbo international aircraft is developed there seems to be no demand from other
airlines. Such demand for international flights to various destinations in South East Asia like
Tokyo, Singapore, etc. would come only after developing full facilities of an internatieal
airport like customs and immigration counter of international standards. I, therefore, urge on
upon the Government to reiterate the earlier decision for making Guwahati Airport as the
regional hub for the North Eastern Region and create all facilities for customs and immigration
along with requisite infrastructure for cargo handling, aero bridges, etc., in a separate
international terminal building to encourage export activities from the region in view of 'Look
East Policy'. Thank you.

Concern over the delay in Publication of the Book ‘People of India’
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Need to sanction an economic package for the Sugar Industry and take measures
for immediate payment of balance amount to the Sugarcane Growers in Uttar
Pradesh
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Concern over the misrable condition of Tribals of Dangs in Gujarat

SHRIPRAVEEN RASHTRAPAL (Gujarat): Sir, a recent report by ShriA.P. Ravani, Former
Chief Justice, Rajasthan High Court which is published by 'Gujarat Foundation for Development
Alternatives' Vadodara, Gujarat State has proved that Bhil Rajas who fought British and
Gaekwad Army, before 1947, are in rags today and get annual political pension of Rs. 2/- to
Rs. 1000/- from present rulers. The Dangs did not form part of British India. They have never
been conquered or annexed by the Government nor they have been ceded.

In view of the above, hon. Home Minister may clarify the following issues:—
(i) whether any merger agreement was taken from the Tribal Chief of Dangs?
(i) 1f no, why the same was not taken?

(i) Is it true that the Tribal Chiefs had passed resolution objecting to the merger with
the Bombay Province?

(iv) When was the question of rights and privileges of the Chief and Naiks decided?
(v) How the Chiefs were made political pensioners instead of ex-rulers?

(vi) Who collects the land revenue in Dangs?

(vi‘) What is the total amount collected till 31.03.2007 towards land revenue?

(vii) How much from the above collection is paid to Dang Tribal Chiefs?



